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CENTRAL ADMINISTRATIVE TRIBU NAL

- CALCUTTA.BENCH
IR I KOLKATA
“on 350/004354’201 5 Date of Order: 03.08.2016
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B :-Present _‘ | " || :Hon'ble Ms. Brdrsha Banerjee Judrcral Member

. Hon 'ble Mr. PKPradhan Administrative Member
;' Akhilesh Kumar
Vs

RRC (E.Rly.)

l ] T
| y . -
Foflthe Appllpant . Mr. TK Biswas, Counsel

‘Fori,the Re_spondents o :Non_e |
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:-'- [ ORDER (Oral)

‘ P y
Per Ms Bidisha Baneriee JM:-» :

None appears on behalf of the respondents and despite several opportunities:no.

reply. has been frled by the respondents therefore Rule 16 of CAT (Procedure) Rules, is

P
! _

invoked.

: |
2. Learned counsel for applrcant is heard

' 3 'The‘:applr,ant is aggneved that desplte securing.more marks than one Chandan

h

. two persons hav been favoured wrth surtable appointment.

!'! ’.,,r

LAl e It'.grs'e"not ed | that prior to approachmg this Tribunal the applrcant has not

hausted the d partmental remedyof preferrrng a represeritation to the authorities.

[ S S —

5 In s':Jch vrew of the matter the OA is drsposed of with a direction upon the

a'pplrcant to prefer a representatron before the appropriate authorlty within 15 days from

the date of receipt of copy of thrs order whrch shall be disposgd of by the approprrate

t

. competent authonty rn accordance with law, wrthrn a further period of 3 months
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8. It rs made clear that we have not gone into the merit of this matter and therefore

aII pornts are kept open for consrderatron by the respondent authorities.
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1. Thei' OA: accordrngly stands drsposed of. No costs
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: Kumar and one Vrkash Kumar he has not been granted appointment whereas the said
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